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Due to full court reference on account of sad demise of 
Hon’ble SriJustice V.S. Malimath, former C tarm ^ Central
Administrative Tribunal, case IS adjourned to 20.01.2016.
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For Applicant: Sri Dharmendra Awasthi 
For Respondents: Sri S. Lai

The present Contempt petition is preferred for non-compliance of the 
order dated 17.9.2014 passed in O.A. no. 55 of 2009. After service upon 
the respondents, they preferred Writ petition before the Hon’ble High 
Court vide Wnt petition No. 201 (SB) of 2015 and the Hon’ble High 
Court vide order dated 17.12.2015 stayed the operation of the order 
passed by the Tribunal. Under such circumstances,"nothing remains to 
be adjudicated in the present Contempt petition at this stage. 
Accordingly, CCP is dismissed. Parties are at liberty to get it revived after 
disposal of the Writ petition. The notites issued to the respondents also 
stand discharged.
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